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SHRI R. VENKATARAMAN: 1
have nothing to add.

STATEMENT BY MINISTER

Report of the Godavari Water
Disputes Tribunal

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): Sir, the
Godavari Water Disputes Tribunal has
today forwarded to the Central Gov-
ernment its Further Report. With
the submission of this Report, the
long outstanding dispute relating to
the Godavari waters has been settled.
Shri Justice R. S. Bachawat, a former
Judge of the Supreme Court is the
Chairman of this Tribunal, Shri
Justice D. M. Bhandari, retired Chief
Justice of Rajasthan High Court and
Shri Justice D, M, Sen, retire Judge
of Gauhati High Court are the other
Members,

It may be recalled that as the dis-
pute amongst the States of Andhra
Pradesh, Xarnataka, Madhya Pra
desh, Maharashtra and Orissa could
not be settled by mnegotiations, the
Government of India had constituted
the Godavari Water Disputes Tribu-
nal on the 10th April, 1969 for adjudi-
cation, under the Inter-State Water
Disputez Act, 1956. Another Tribunal
namely the Krishna Water Disputes
Tribunal was also set up the same
day. Ags the water disputes were
inter-linked and some of the parties
to the disputes were common, mem-
bership of both the Tribunals was
kept the same. The parties to both
the Krishna and Godavari water dis-
putes agreed that the Krishng case
be heard first. The Krishna case was
accordingly taken up first and the
Krishna Tribunal gave its final report
In May, 1976 which was thereafter
publisheq and became effective, The
Godavari case was heard later,
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In November, 1979, the Godavari
Tribunal submitted its report setting
out the facts as found by it and giving
its decision on matters referred to it
As per the Act, further clarifications
or guidance could be sought from the
Tribunal on points not originally re-
ferred to it, within a period of three
months from the date of decision. The
Further Report gubmitted today gives
its directions on reference;z made f{o
the Tribunal by the Centre and some
of the party States. The main features
of the award of the Godavari Tribu-
nal are as under:
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(1) From time to time, the five
States had entered into various
agreements for the distribution of
waters of the Godavari River. The
Tribunal has ordered that the agree-
mentg should all be observed and
carried out by the party States,

(2) Maharashtra has been allow:
ed the use of all the waters of the
river Godavari upto Paithan dam
site including the Pravara  Sub-
basin and the waters upto certain
specified dam  sites in the other
river systems flowing in Maharash-
tra area. In addition, Maharashtra
has also been allotted about 215
TMC in the various Sub-basing for
other projects and minor irrigation
schemes.

Karnataka  hags been allotted

17.77 TMC.

Madhya Pradesh has been allowed
the use of all the waters in the
Pranhita sub-basin upto Nandana,
Amla, Dokdoh, Mohgaon Integrated
Projects and Sovana Nallg Project
in Pranhita sub-basin, all the waters
in the Waingangs sub-Valley upto
specific  project sites and waters.
of other tributeries upto certain
specific sites. In addition, Madhya
Pradesh hag been allotted 412 TMC
for its various major and minor
schemes in the various sub-basins
in which it is interested,



77 Statement by

Orissy has been allowed the use
of all the waters of the river Indi.
vati upto the Upper Indravati Pro-
ject site, diversion of about 90 TMC
from the Indravati sub-basin to
Mahanadi Basin, use of the balance
waters after ensuring a quanfum of
45 TMC at the Orissa-Madhya Pra-
desh border. In addition, it has
also been allowed the use of waters
of the river Sabari upto the boun-
dary between Orissa and Madhya
Pradesh and on other gpecified tri-
butaries. In addition, Orissa has
been allocated a quantity of 77 TMC
for major and minor schemes in the
Sabari sub-basin.

Andhra Pradesh has been allowed
the use of balance water in the
Godavari sub-basin downstream of
Pochampad and other rivers and
specified project  sites. Certain
specific quantities of waters to be
used on specific projects have been
indicated. Andhra Pradesh has also
been permitteq to divert 85 TMC
directly from Inchampalli Project.

(38) The decision of the Tribunal
provides for construction of a num-
ber of projects as joint projects bet-
ween the States. It also provides
for diversion of water from the
Polavaram Barrage to the Krishna
Basin and a share of the Upper
States as a résult of such diversion.

(4) The Tribunal hag directed
that the Polavaram Project shall be
cleared by the Central Water Com-
mission for FRL| MWL plus 150 feet
ag expeditiously as possible, that
the Matter of the design of the dam
and its operation schedule shall be
left to the Central Water Commis-
sion which they shall decide
keeping in view the Agreements
between the parties, including the
Agreement of the 2nd April, 1980
and that if there iz to be any change
in the operation schedule as  indi-
cated in the Agreement of the 2nd

- April, 1980 it shall be made only
after consultation with the Parties
concerned, ’
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With this direction by the Tri-
bunal, the long standing dispute re-
lating to the diversion of the Goda-’
vari waters into the river Krishna
from the Polavaram Project of
Andhra Pradesh has also been ami-
cably settled. The States of Andhra
Pradesh, Maharashtra and Karna-
taka have also agreed to their
respective shares as a result of this
diversion. The States of Mahara-
shtra and Xaranataka will be
entitled to utilise their shares in the
Krishna from the date of clearance
of the Polavaram Project by the
Central Water Commission irrespec-
tive of the actual diversion taking
place.

(5) The decision of the Tribur‘lal
also gives liberty to each of .the
party-States to divert any part of
the share of the Godavari waters
allocated to it from the Godavari
basin to any other basin. It also
provides that nothing contained in
the decision shall prevent its altera-
tion, amendment or modification by
agreement between the Parties or
by legislation by Parliament,

(6) The States will bear their
own cost of appearing before the
Tribunal. The expenses of 1§he
Tribunal will be apportioned and
paid by the States in equal shares,

Under the Inter-State Water Dis-
putes Act, the Central Government js
required to publish the decision of
the Tribunal in the official gazette and
the decision shall thereupon become
final and binding on the parties to the
dispute and shall be given effect to
by them. Action to publish the deci-
sion is being initiated accordingly.

The Godavari is the largest Penin-
sular river and ranks second in the
country, covering in its basin an area
of 1,20,800 sq. miles which is nearly
10 per cent of the total geographical
areg of the country. The Tribunal's
decision will now pave the way for
early execution of several projects,
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=t fag wez v (fagic) © shws,
s AT wER F Marady e fearygy
ZIFAT F B F AT § fors fvmr £
i Fglfd 39 B § wgrarss, Fafes
[T AT=4T 529 ;1fe qsal & ardy gayy
g9 fag13 g9 ) ICT WX A FA
MSFz F 90 g9 o] 1 gedad
g ¥ g afea & 7z ST =gET
g 5 g7 ag faa@i M gr sy & fod
FT wlaeg § fFET seq Zrggqqas Fv
AT A4T gy 7 3O qUa-a19 § 4g
WY TAAT TEATE {6 A0S DTS WA
F ATA Y OF AISAT AT FIARVSAT 4T
of gaFT FArgAT ! § awadi g fw w7
g eq w1 Fup Foar g @ wiesy
§ qrat ¥ faaw o featqza W 9THT
HqrarET & g fFar ST awar § W e
FT FEAATT A G GT A G FFATE |
ggfrq & srraat wngar § fw 5@ W
F A F > AT Fa1 w197 FE AT
FArAT & ? IW AY9AT o< fEHAar @9
ENIT, ZHT 397 5197 F18 fgary arar §7
¥ GIe-g19 oY Fo Teo T 7 TF
NAAT F77§ o\ {5 AT  AFTFRA T
UF AgL gaT§ TG AT gHE AU’ &7
e YA {6 gy G | EFH a8 WY BET TAT
w1 & 37 Nqar § @ qre fegqex
g g wgd | & q g FHgAl
qrgar § 5 39 greagae ¥ flan
fogrg @@ A @ @A |
This is thinkering with the problem.
ferwates M agruese & faar g
FAfeE W Ay g0 ¥ faae ooy
grr 1 gafag § ag st =Jgat g
£ faamt & Yews qurgr & fayg org
FIT ITT HT W 8 AT Tg 1 TITATE
FATT THIR § SUBT Tedl & et A
FEF A0 g FAT FT @ § 7

ot T O oA, A TRge A
qF MTHE FAIT W AL WML
aieq § fag o) w7 arg & fag @A
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T RHIAUT FA1E &l BYRGT §71 61 |
7% 2 @€ @w gy fe 99 gaer
stwqzam g& @ amar T fozw
9% 24 ST <TT &8 @ g 1 (w0
sawt fezw & uai{wans fear aar ay
A1 W got ¥ ag veew Sfieaw 78 §
£ MSAT UT [T 24 AT T &9q
G W BY T4 I FZ7 0E A1 st 5
gT g WA gUT & 38 AT o sad
gt /Y e SATT GF T | TH HwIT
¥ gg Toifaess & 1 | zolag sw
TR F1 §19 frar 74T § | g wa O
Jwae qiRgfaea G137 §t Ia9qHT MG
FreT WHTA IR T E 7@ 4y
# gra &Y eu® e I35 W gmiE o fagw
ey F odimT A%eqs 7R Aiw
goftfaed & wiwr foan 97 1 g@dew &
a4 Auae qeEdfyen &7 Y faEde
o1 are7 f@ds & o & =T aar g
WX gW SeF7 gaAfeeqnd awdr § |
37 W & AeTfan ag |var @ g fa
fewrera #r ga§ § faady ot gAYy afzot
g H¥ gH 93-98 §¥9 A & M WSy
# faady afzat § A w1 7 awrd §
7T 7 317 § BIET B2 g% fAae w3
g1z fr@lgs F1 gawire MET §
! TAT 1 gW TN 4T §

gt anh s Fo UAe WA Ay
T B FFY GF T ST AT @T &
d4 &, ag gwar w0 § v ag 32w
w4 | 59 g & gaifaw gzay
F qEdE a7 F ¢F A0 19 FHIT
QT W IET F FHL SITCT 18 &)
BT § TET 9T ) TA TIRAT q7 fqea
frady @v €1ft, 51 WY FeiT Soan
AT g g5 9T 70 wiE foa aie fawdf
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@« gHY FifE A § 18 &) Be gy
T FYT F FdT GIST F7 dH €iF9E
AT 97 | = T T & A A
Fo THo UF &Y 5 ST THI/T H1 AT
FY 19T § FgeIe qrar v g g9
gaad § & wre OHY W A1 Sied
gt & | suwl foqq 79 & fag gud
TF Auas qeEdfaed 6T Y eqAque
o1 AT FEias € ASHT aT1E § AT
g% qk ¥ femawma oY faar § 1 foraw
#t garkr ¥z A Efaad &
ey AT kI P T .
they have welcomed this scheme and
we are going ahead with this. We

shall have a blue-print of all these
things later on.

SHRI NARASINGHA PRASAD
NANDA (Orissa): Sir, once the award
of this Tribunal is published, as re-
quired, under the Inter State Water
Disputes Act, it would be binding on
the contending parties. Ag you have
heard from the statement of the hon,

Minister, this Godavari water affects
several States. It hag a far-reaching -

effect on the affairs of different
States. For instance, my State is
dependent on the findings of thig Tri-
bunal so far as the Indravati is con-
cerned and once it is notified under
the Inter-State Wate Disputes Act, it
will be binding on all the parties. They
will be left with no other alternative,
Then the matter will pe concluded.
So, my submission, is before it is
concluded and before it is notified
under the Act, the hon. Minister
should have a full-fledgeq discussion
on this Award so that different in-
terests of all the States are debated
fully before it is notified, and neces-
sary adjustment could be made by an
accord between the contending par-
ties.

SHRI KEDAR PANDE: In the
past there have been so many discus-
sions with different States, With res-
pect to sharing the waters of Goda-
wari River we did mot reach any
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agreement. Several other agreements
had been arrived at by th Stats but
in spite of those agreements there
were disputes and a Tribunal had to
be constituted and the Tribunal has
given its Awarg now which is binding
on the parties. There is hardly any-
thing to discuss this Tribunal again.
However this can be thought of later
on. First of al], this Tribunal’s Award
must be published and known to the
public and then we can think of a
discussion.

SHRI NARASINGHA PRASAD
NANDA: Once it is published, no
purpose will be served in having a
discussion. That will be only an aca-
demic discussion. Various view-points
could be placed in this discussion, We
have never discussed the Godavari in
either of the House of Parliament. We
are only discussing non-issues in both
the Houses of Parliament. Whenever
a question of water dispute arises and
the interest of so many States is in-
volved, you do not allow a discussion.
You simply want to' rush through for
the notification so that it becomes
binding on all the States,

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA)): Let us go to the
next item on the Agenda.
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REFERENCE TO THE ALLEGED

MOLESTATION OF A WOMAN ON

THE 18TH JUNE, 1980 AT BAGH-
PAT (UP)

Y AW S WE (ST IIW):
HHY, § 7% T STAETd TUEa § )
qUE: TR F = FAG AV AT Fgra—
g §T I8 WHET TSTIT 947 91—
& HOAT ;I G T F &1 H wuar OF
TATTIT ...

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): I must correct
the hon. Member. The hon. Chair
said nothing of the type. The only
thing said was that the views of the



